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r Shri ChlDtamoni PlIDicrahi: 
416, Shrimati Renuka Ra7: 

L Shrt Ajlt Singh Sarhadl: 

Will the Minister of Defeuee b,' 
pleased to state the number of ex-
servicemen proposed to be .ettled In 
Dandakaranya area? 

The Minister of Defence (Shri 
KrisIma Menon): There is no propo-
sal to settle ex-servicemen in the 
Dandakaranya area. 

·Revenue from Tea and Jute in Assam 

417. Shrt LIladhar Kotokl: Will the 
Minister of Finance be pleased to 
state: 

(a) the revenue collected by the 
Government of India in Assam tn 
1958-59 from tea and jute; 

(b) what percentage of foreign ex-
change earnings of the country was 
contribued by these two commodities 
from Assam during the same year; 
and 

(c) what amount Government of 
India have given to the State of 
Assam during 1958-59 as Central grant 
and contribution? 

The Minister of FInance (Shrt Mor-
arjI Desai): (a) Tea-Rs. 209 lakhs 
,approximately. 

Jute-nil. 
(b) Separate statistics by each 

State of the commodities consumed 
within the country and exported out-
side India are not available. It is 
not. therefore, possible to indicate the 
percentage of foreign exchange earn-
ings contributed by jute and tea pro-
duced in Assam. 

(c) Rs. 75 lakhs in lieu of export 
duty on jute and jute products in 
accordance with the provisions 0( 
para 4 of the Constitution (Distribu-
tion of Revenues) No. 2 Order, 1957 . 
Separate figures for tea are not avail-
able. Under the provisions <>f the 
Union Duties of Excise (Distribution) 
Act, 1957 a sum of Rs. 116 lakhs, being 
3'46 per cent of 25 per cent of the nl't 
proceeds of Union Excise Duties on 
matches, vegetable products, tobacco, 
sugar, tea, coffee, paper and vegetable 
non-essential oils was paid to AsSam 
during 1958-59. For other payments, 
attention is invited to Statement IV on 
page 23 of the Explanatory Memoran-
dum 1959-60. 

Second Law Commission 

418. Shrl Hem Raj: Will the Minis-
ter of Law be pleased to refer to !be 
reply given to Starred Question No. 
1001 on the 17th December, 1959 and 
state which of the laws have been 
examined by the Second Law Com· 
mission and when do they propose ... 
publish their first report? 

The Minlster of Law (Shri A. K. 
Sen): The reconstituted Law C0m-
mission has now on hand the exami-
nation of about 12 Acts, in respect of 
some of which draft reports have 
been prepared. The first report ill 
likely to be submitted to Govern-
ment sometim .. during the first half 
of thi. year. 

DIIJ'PPllr Steel Plallt 

419. Shrt Ajit Singh SarbacU: Will 
the Minister of Steel, Mines and PaeI 
be plea.ed to state: 

(a) what will be the steel produc-
tion <>f Durgapur Plant and Its graded 
Increase in the next three years; and 
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(b) the kind of bye-products that 
are being or would be produced ill 
the same period? 

The Minister 01 Steel, Mines and 
.... el (Sardar Swaran SInCh): (a) 
The production of steel ingots at 
Durgapur is estimated as foIlows:-

18z,(X)() tons 
700,000 tons 

1,000,000 tons 
~  tons (v ... ith-

out extension of 
the present plant,) 

(b) Sulphuric acid, benzene, tolu-
ene, xylene, solvent naphtha, .naph-
tbalene and crude tar. 

Delhi School Teachers 

m J Shri A, K, Gopalan: 
. l Shri Narayanankutty Menon: 

Will the Minister of Education be 
pleBRcd to state: 

(a) whether a deputation of the 
De ~ i Sta lc School ea er~  Associa-
tion met him on the 22nd January, 
1960; 

(b) if so, the grievanc... and 
dem3!1ct::: placed. beforp him; and 

(c) t~  decisionc; tJ.kC'J) thereon'! 

The Minister of Education (Dr. 
K. L. Shrima\i): (a) Yes, Sir .. 

(b) The deputationists requested 
that Government school teachers bl" 
permitted to become e ~r  of the 
De!hi Sehool TE'uC'hers' A<.;sociation" 
and c('rtain teacherg, especially in the 
schools ",.der the Delhi Municipal 
Corporation, be confirmed. 

(c) Th(> ft:'st demand wa!; not 
accepted and in regard to the second, 
111(; l' ... ,;:.:>Cici:-.'Uon wa;; a.:kcd ~:) cc;nm,1...:-
nil-ate sp(-'rific eases in writing. 

Defence Lands In Kangra 

421. Shri Hem Raj: Will the MinIa-
ter of Defence be pleased to 
refer to the reply given to Un-
1!tarred Qu",tion No. 1214 on the 9th 
December, 1959 and state: 
376(Ai) LSD-3. 

(a) whether the investigations re-
gardingthe payment of 'Kuhl' water 
have been completed; 

(b) if so, the amount of compen-
sation that is due to the villagers, and 
at what rate has it been fixed; 

(c) whether it is also a fact that 
the villagers also claim compensation 
for sand and concrete used from their 
common land; 

(d) if so, whether that claim has 
also been investigated and compen-
sation fixed for that; Bnd 

(e) if not. when will it be investi-
gated, settled, and paid? 

The Minister of Defence (Shrl 
Krishna Menon): (a) and (b). The 
Sub-Divisional Officer, Palampur I. 
understood to have completed his in-
vesligations and submitted a report 
to the Deputy Commissionpr, Kangra 
whose recommendations are awaited. 

(e) to (e). Government are not 
aware of any reprC'scntalion for pay· 
ment of compensation for ~an  and 
concrete. 

Monuments In Rajasthan 

422. Shri Karni SingilJi: Will lhe 
Minister of Scientific Research and 
Cultural Atrairs be pleased to Rtate 
the total amount allotted for I he 
maintenance and upkeep of each 01 
the protected monuments in a a ~ aa 

in. the year 1959-60? 

The Deputy Minister of Scientific 
Research amI Cultural AlTalrs (Dr, 
M, M. Das): 

Name of the monument 

I. Jhojri 
2.. Usha Mandir 
3. Lodhi Minar 
4. Jahangiri Gate 
5. Brahm.bad ~ 

6. Akbar's Cllaltri , 

Amounr 
allotted 

for the 
year 

~)) -(..Q 

Rs, 




